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recommended inter-alia enhancement or
the rate of Provident Fund contribution
from 8 per cent to 10 per cent of pay and
suggested that the additional contribution
may be used, with marginal adjustment, to
finance new benefits including
Unemployment Insurance. The question
of introducing a Scheme of Un-
employment Insurance will be considered
after a decision is taken on the re-
commendation of the National Commis-
sion on Labour.

SHRI SASANKASEKHAR SAN-
YAL: Is the Government considering
formulating guidelines for giving sub-
sistence remuneration to different classes
of people in lieu of national construction
works at various levels ?

SHRI BALGOVIND VERM A: Gov-
ernment are aware of it and they have
formulated a scheme which is under
consideration.

SHRI SASANKASEKHAR SAN-
YAL: May I know whether the Govern-
ment has considered the necessities of
the different States in this behalf ?

SHRI BALGOVIND VERMA: Dif-
ferent States have been consulted. So far
as the insurance scheme is concerned
they have given their different opinions
and they are being studied. After the
study is completed we will take action.
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RESOLUTION OF THE CENTRAL LABOUR
UNION REGARDING MINIMUM WAGE

+123. SHRI O. P. TYAGI: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that the Jam-
mu and Kashmir Central Labour Union in
its resolution adopted unanimously has
urged Government that the minimum
wage for the employees in all the public
undertakings be raised to rupees 200 per
month ; and

(b) if so, what is the reaction of
Government in this regard ?]

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR): (a) Government has no
information on the subject.

(b) Does not arise.
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IMPLEMENTATION OF THE AWARDS OF
INDUSTRIAL TRIBUNAL, CALCUTTA

+128. SHRI KALYAN ROY: Will the
Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether Government are aware
that a large number of awards of the
Central Government Industrial Tribunal,
Calcutta, have not been implemented so
far by the coal mine owners;

(b) and (c¢) A statement in relation
names of the colliery managements
which have failed to implement the
awards; and

(¢) what steps have been taken by
Government to compel the managements
to implement the awards and the results
thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) During the period
from 1-1-71 to 30-6-72, 24 awards of the
Tribunal, pertaining to coal mines were
published, out of which 5 awards have
not been implemented.

(b) and (c) A statement in relation to
these 5 awards is laid on the Table of the

Name of the Colliery

Particulars of the Award Action taken by the Gov-

ernment

1. Monoharbahal Colliery of Rai
SihibChandanmull Indrakumar
Karnani.

Award dated 22-5-1971 or-
dering reinsiatement of
10 loaders stopped from

work witheffeci fromthe

8th August, 1970 and en-
them for all bene-
fits of service.
2. Sripur Seam Incline Colliery of Award dated 28-2-1972 or-
dering reinstatement of
ri Ramavatar Goawa-
la, Loaderwitheffecifrom
the 27th August, 1970
with back wagesand
allowances.
3. EastJambad Colliery of Amalga- Award dated 17-2-1971 on
paymentofVariable Dear-

titlin

Lodna Colliery Company (1920)
Limited.

mated CoalSyndicate Private Li-

Noactioncould betaken
as the implementation
of these have been stay-
ed under orders of Cal-
cutta High Cout.

mited. ness Allowance as per
mutual settlement dated | Prosecution cases are
17th February, 1971. % being filed against 1 he
management.

Dutta and Sons.

4. P. D. Kajora Colliery of P. K. Award dated 10-5-1972 onJ

reinstatement with back

wagesof 195 workmen.

1l }anhah translation.
#[ ] Hindi translation.
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Name of the Colliery

[4 AUG. 1972]

Particulars of the Award

to Questions 38

Action taken by the
Government

5. Banilee Colliery of Chandanmuell Award dated 16-12-70 on
paymeni of wages to 62
workmen
trenched

Indrakumar Karnani.

from
1970.
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As the colliery remaips
closed with effect from
the 29th August, 1970
and as the Tribunal had
held in a subsequent
award that the closure
was legal and justified,
the anion has been ada
vised to fileapplicatiens
in the Labour Court
under Section 33C(2) of
the LD. Actin respect
of past dues.

illegally re-
wiih  effect
the Ist  August,

ABSORPTION OF PERSONNEL RENDERED

JOBLESS IN PRIVATE FACTORIES DUE TO

SETTING UP OF BHARAT COKING COAL
LTD.

*129. SHRI J. P. YADAV: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that due to the
setting up of the Bharat Coking Coal
Limited at Dhanbad, hundreds of
technicians and other workers, who were
working in two private factories there
have been rendered jobless and are in
distress;

(b) whether it is a fact that nothing
has been done so far to implement the
assurance given by Government that all
the workers rendered jobless would be
absorbed in the Bharat Coking Coal
Limited ;

(c) whether it is also a fact that
several persons have sent letters and
telegrams to the departments concerned
in this regard; and

(d) if so, the reaction of Government
in this regard?]

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): (a) to (d) The Gov-
ernment is not aware of any case of

t[ ] English translation.



